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IN THE CENTFPAL aDMIWISTDAT IVE TR IS U‘:_\'f!';—kL, SATCUN EENCH
JATPUR
x % *k . |
04 Mol S52/1894 with Datz of ordsr: i5-5-1997
MA Moe 333 /1996
Padha Moihan Shaomnsa, preszncly worling as Clsrl: Gr.1,
Doordarshan Fendra, Jhalana Doongari, Jaipur.
v+ Applicant
Versws
1. Union of India through the 3ecritary, Minist ry
of Informeticn and Eroadcsst ing, Shastri zhavan,
New Delhi,
2., Ths Staticn Director, ALl Indis Fadic, 5, Parl:
Houzz, MoI.Poad, Jaipur.
2. The Direckor, Docrdarshan Tendiz, Jhalana Loongari,
Jaipur.
-
+ s+ Respondents
Mr. FP.P.Mathur, Prowy oounsel for
Mr. ReMeMathur, counssl £or the applicant
Mr. V.2.Curjar, counszl for the rezoondents
CORAM:
Hon'hle Mr. Ratan Pralash, Judicizl Marber
ORDER
Per Hon'ble Mr. Ratan Pralash, Judicizl Member
Hezrd the learned counsel £or the parties.
2, The applicant hersin has sought £o guash ann.al
dated 25-10-12994 wheyrsbv Tis ceprezantai ion, mads ©o
- /
the respondznbs has hean rejectzd. From a pzrasal of
My No. 323,71996 £ilzd Ly the respondants, it is made
out that the applicent hasz written to hiz Advocake
Shri R.M.Mathuar indicating his willingngss £o withdraw
the 0. & nmuher of cpportunities were given to the
. Ao da~
* -~ 2 . . P ) o &
applicant o £ile reply to the ¥2 and to File pdly

phears that the acolicapt is notc
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has been prought o notice by ths respondsnts, is genuine.

bocordingly, this DA iz allowsd o De withdrawn 2rd is
disposad of accordingly. 110 codey as Lo 203ts.

3 M MWo. 333,1920 also ztands digposzd




